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ORDER
Per S. S. Godara:

These assessee’s two appeals for assessment years 2013-14 & 2014-15 arise against
the Pr. Commissioner of Income Tax (Central), Patna dated 27.03.2018 involving

proceedings u/s 263 of the Income Tax Act, 1961 (in short ‘the Act’).

Heard both the parties. Case files perused.

2. Before us, the 1d. Counsel, Shri Devesh Poddar, on behalf of the assessee, by way of
letter dated 11.06.2020, submitted that assessee does not wish to press these two appeals, to
which the 1d. Departmental representative did not raise any objection. Therefore, we dismiss

these appeals as withdrawn.
3. In the result, these assessee’s two appeals are dismissed as withdrawn.

Order is pronounced in the open court on 14.07.2020.

Sd/- Sd/-
(A. L. SAINT) (S.S. GODARA)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 14.07.2020.
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